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The motion was negatived.

festival holidays in industrial under-
takings at present varies from State
to State, from establishment to estab-
lishment and from industry to indus-

Shri Kodiyan (Quilon—Reserved— try. It is regrettable that so far as

Sch. Castes): I beg to move:

“That the Bill to introduce a
uniform system of national and
festival paid holidays
industrial workers, be taken into

consideration.”

As mentioned in the Statement of
Objects and Ressons to the Biil, the
mumber of paid national holidays and

the question of paid national and fes-
tival holidays are concerned, there is
no uniform system at present.

for all )

In certain cases no paid holidays
are given. In certain other cases,
even though paid holidays are given
so far as certain national holidays are
concerned, the festival holidays e
not at all considered Xven in the
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case of paid national holidays, only
some of ‘the national holidays are
taken into consideration. It is also
regrettable thst the industrial workers
of our country, who sweat and toil
for the good of our country, are not
allowed in ceriain industries to take
leave or are not allowed bholidays
even on such important holidays as
Gandhi Jayanti, Republic Day and
Independence Day.

Theretore, not only from the point
of view of giving better amenities to
the industrial workers of our coun-
try, not only from the social point of
view, but also from the point of view
of better industrial relationship, it is
absolutely necessary that some uni-
form system of giving paid national
and festival holidays to the workers
of our country should be introduced.
It is with that object that 1 have
introduted this Bill.

The Bill seeks to notify ten natio-
nal holidays of an all-India charac~
ter—the New Year Day, Republic
Day, May Day, Maha Shivarathri etc.
With regard to the May Day I have
to say a few words. The May Day,
a great day of the working class,
a day of international solidarity of the
working class is not at all consider-
ed in our country as a paid national
hotliday. It is rather a pitiable state
of affairs. The workers of our coun-
try, as 1 have already pointed out,
who sweat and toil for the good of
our country, who are today working
in the front rank for the successful
implementation of our Second Plan,
are not given their right, which in
several other countries has already
been recognized. Even in Govern-
ment-owned factories this May Day
is not allowed as a paid holiday.

In Kerala, recently, that is, since
the new Government assumed power,
May Day was declared as a paid holi-
day. But, so far as the private enter-
prises are concerned, it is not in the
power of the Government to enforce
this new system unless there is some
{egisiation making it obligatory on the
part of the private capitalists to give
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the workers a paid holiday se far as
the May Day is concerned. But in
government undertakings in Kerala
the workers are s¢ enthusiastic over
the decision of the Government to
give them a paid holiday on May Day.

Therefore, this measure has become
an urgent necessity, as I have already
pointed out, from the point of view
of promoting industrial relationship
and harmony and to have a contented
working class.

Apart from the national holidays of
an all-India character, ours is a coun-
try where so many festivals occur
which dre of a regional, sectional or
religious character. Almost every
national section in our country has
its own national holidays. For ins-
tance, the Malayalee people have their
great Onam festival which is cele-
brated throughout Kerala not only by
the rich but also by the poor. Dur-
ing the Onam festival every Malaya-
lee will wear newly bought clothes,
children will be seen playing and
singing all through the country, and
women have their own special plays
known as the Onam play. It is the
symbol of a great bygone era in the
history of the Malayalee people, as
the legend says, when the land was
ruled by the famous Mahabali, the
Asura King, when there was peace
and plenty everywhere in the land.
The legend further says that in those
days there were no thefts, no mal-
practices. In order t{o cornmemorate
those happy days of the past, the
Malayalee people celebrate this natio-
nal holiday of theirs in the first month
of the Malayalee year. And the peo~
ple prepare themselves to receiva
Mahabali on that day. For the legend
says that when Mahabali was ruling,
the Devas got enraged and envious
and approached Maha Vishnu, and
Maha Vishnu the God himseif came
to the rescue of the Devas in the form
of an avtar known as Vamana Avatar
and begged three steps of land from
this Mahabali. This Vamana being a
very small man, Mahabali agreed to
give him three steps of land. But
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actually when Vamana began to mea-
sure the land, he grew into a huge
person, he grew up to the sky with
the result that Mahabali found that
the land was not enough to give him
as a charity., Unable to keep to his
promise, Mahabali was forced to go
underground and when he was leav-
ing his land, lamented by the entire
people, he begged for a courtesy, and
that courtesy was to allow him once
a year to return to his own land see
his own people. So the Malayalee
people every year, thinking that their
own old King is coming back, pre-
pare themselves to receive him on
that day.

Similarly, there is the great Pongal
festival of the Tamil-speaking people.
Then there is also the famous Durga
Puja or Kali Puja mn Bengal. Then
there 1s the famous Holi festival in
North India. And several other
regional festivals are being celebrat-
ed every year throughout our coun-
try And it is sheer justice to say
that when the whole people of our
country are celebrating the impor-
tant national days of our country such
as Independence Day and Republic
Day and Gandhi Jayanti, when all the
citizens are in a gay and happy mood
celebrating these days, there is no
reason why the workers who are
sweating and toiling for the good of
our country should be tied up on
these important days in their factories
and work spots.

Therefore I request the hon Minis-
ter to consider this question earmestly.
I have also to point out that Govern-
ment themselves have understood the
importance of such a measure, and 1
understand that Government had
appointed a committee to go into this
matter. ] do not know what happen-
ed to that committee. Nothing has
been heard about that committee since
it was appointed. 1 want to know
whether that committee has func-
tioned &nd has submitted its report
and, if so, what its recommendations
are and what action Government pro-

pose to take on this particular prob-
jem.
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With these words I request the hon.
Minister to accept this Bill,

Mr. Chalrman: The motion is now
before the House.

Shri Narayanaskutly Menon
{Mukandapuram): Judging by the
experience of today, when such an
innocent and innocuous Bill as the
one brought forward by Professor
Sharma has not been accepted by the
Government, 1 have absolutely no
doubt that the hon. Minister is already
on his feet to say that “I oppose this
Bil)”. Still I wish to bring to the
notice of the Government the injus-
tice that is done to certain categories
of workers by denying them the
national holidays when the same holi-
days have been allowed to other sec-
tions of the people.

In certain establishments in the pub-~
lic sector the Government is giving a
certain number of holidays, even
though those holidays do not come to
fifteen days. For example, Republic
Day, Independence Day and similar
other holidays are being given to the
permanent workmen in certain parts
of the public sector. But a large
number of workmen, coming to mil-
lionis, are working in the public sector
today in various cénstruction projects,
and what happens today is that when
the permanent workmen of a particu-
lar establishment are given the holi-
day, the construetion workmen who
are larger in number than the perma-
nent workmen in the same or similar
establishment are denied even the
right to work on that day on the
excuse of its being a holiday. Not
only do these men not get any holi-
day on Independence Day and other
national holidays. but they are denied
even their wages on those days.

1 wish to point out one example that
in the Port of Cochin 1,500 permanent
workmen are working. Those work-
men are granted certain holidays In
the year which are considered natio-
nal holidays and also regional holl-
days. At the same time, 5,000 work-
men are working on the construction
projects of the Cochin Port. On these
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holidays, in the port, it is declared a
holiday. These workmen in the cons-
truction projects are not only denfed
that boliday with wages, but they are
denied even the right to work. Con-
sequently, instead of enjoying the
Republic Day and Independence Day
by going home with wages, these
workmen are compelled to starve on
these days. The workmen employed
in all these construction projects will
be cursing the Independence Day and
the Republic Day because on that day,
they do not get any wages and there-
fore, they will have to starve. .

It is true that the Government may
bring in an argument that it this Pri-
vate Member's Bill is accepted, it
will entail a large amount of money
even in this year's budget because
they may employ a large number of
workmen in the public sector. What-
ever may be the difficulty that is con-
fronted in this year’s budget or in
any other way, I request the hon.
Deputy Minister who is present to
oppose the Bill toc explain to us the
matter. For once, the Government
felt the necessity of standardising
and consolidating the holidays to the
workmen both in the public sector and
private sector and having been con-
vinced of the need, they appointed a
committee. As usual, that committee
may have made recommendations. I
request the hon, Minister to tell the
House what were the recommenda-
tions of that committee. This dis-
similarity and disparity in the num-
ber of holidays granted in the public
sector itself in different ways and in
the private sector in different ways is
bringing in a lot of dissatisfaction
among the workers. A very large
number of industrial disputes, the
hon. Deputy Minister knows, have
cropped up on the question of these
holidays and various industrial tribu-
nals in various regions have decided
as to what should be the conception
of social justice in relation to these
holidays. While one industrial tribu-
nal in the far south says that the con-
science of social justice will be satis-
fled by giving seven days in a year,
somewhere in Centiral India, another
tribunal says that fifteen days should
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be given. Therefore, provision has
been made in this Bill that all the
National Holidays should be made
compulsory holidays with the addi-
tional provision that 15 days should
be the minimum number of holidays
for all workmen in the country.
Apart from the seven National Holi-
days, the other eight days may be
utilized in the various regions to be
set apart for regional or state-wide
holidays =0 that the workmen in each
region could get holidays on their
own festivals.

If this defect is not rectified today,
the consequence will be that indus-
trial disputes on this question will
crop up everywhere especially in the
public sector and there will be a lot
of trouble going on as to which
holiday shouid be given and which
should not be given and that indus~
trial dispute itself will deprive the
State of more working hours than in
actually granting holidays themselves.

I will conclude by once again point-
ing out that stark injustice is being
done to these workmen. Because the
Republic Day or any National holiday
falls on a particular day, they are
denied their wages. At least, if the
Governmerit find it very difficuit at
this stage to accept the provisions of
this Bill now because of the possible
repercussions on the Budget or
because of want of time and because
of their unwillingness to accept a
Private Member’'s Bill, especially
from the Opposition, let the Govern-
ment rectify this injustice that in sny
one particular establishment run by
the public sector there shall not be
any discrimination between the per-
manent labour and labour employed
in construction work. If the Gavern-
ment could not come down and offer
a National Holiday with wages to
these workmen who are employed in
construction work, let the Gov-
ernment not refuse them the
day's work, let them be at least
allowed to work and get thejr
wages so that, on a National Holiday,
when the entire nation iz rejoicing,
these workmen employed in the com.
struction work in the public seclor
may not curse the Government and
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the Government policy because they
are deprived of their wages on that
day. Therefore, for the time being,
it the Bill cannot be accepted, let this
injustice be removed. After all, it
comes to seven days in a year. Let
the public sector at least be compelled
to give holidays on a national basis
to these workmen and also in the
private sector, let this statutory pro-
vision be made so that the workmen
could enjoy the holidays.

Before conclugding, I wish to point
out an instance of the patriotism of
the pnivate sector. Every year, an
instance has been pointed out. Gov-
ernment have realised the importance
of the May Day. But, when 1t comes
to the private sector, Government is
powerless The Government, in place
and out of place are fond of praising
the patriotism and co-operation of
the private sector The Labour Minis-
ter 1ssues a sort of patriotic appeal to
stir the patriotic sentiments of the
private sector, advising them to give
a holiday on May Day. What sort of
co-operation is the Government
getting up tll now? After 1ssuing
10 circulars in the 10 years since this
Government has come into power,
95 per cent of the employers have
refused to heed to the request made
by the Government. If 5 per cent
have done this, it has been done on
the specific condition that the work.
men shall come and work on another
holiday, for example, a Sunday or
some other holiday

Therefore, Government should be
convinced by the experience of these
ten years that whatever amount of
patrotic sentiment is put in their cir-
culars, thesr employers in the private
sector will not learn a lesson unless
a statutory obligation is put on them,
With /h.: experience, let the Gov-
ernment br.r.g in, if this piece of
legislation 1= nc* acceptable, another
piece of legisiatior is which the Na-
tional Holidays are guaranteed to the
workmen under the private em-
ployers—a minimum number of holi-
days. I appeal to the Government
that this question is not so much of
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& revolutionary character. This gues-
tion is one which will not be opposed
by any hon. Member to whatevexr side
he or she may belong and from the
side of the Government. Long long
before, the Government have recog-
nised the justice of this demand.
Whatever might be the technical
arguments that the Government could
adduce in support of opposing this
Bill, I make an earnest appeal to the
Government that this standardisation
should be done and the Nationa! Holi-
days should be guaranteed to all
workmen.

ft 5o fo wgmm (Swrw ) :
aargfa wEay, g o fosr sq agv ¥
ar qrT qEeq 7 sifeas Ay g,
IW 9T H wod fawrT TeeT wgav E

ag i ¢ & agr a% W faer wr
AFaE # WX WET % TUeT gRReH
NTsde 9T & § % ug A€ g fw
AGAN AT AT WA @ WIH FL g
I W1 ¢y W, ooy T %y
AL AT & AR ® FACT HAvgAr
T wfgg Wi I 3=F T 9T AT
FH F@ & ITRT AqIT ¥ A faAy
Fr dstor 3 wifaw 1 sfes T qrAT
qzeq A ag gfawm faeew e Awe
oy wfezaw 7 Afes N spredr
TR A iAo ¥
aq sgar =g & @@ gfaws
faeen g7 Qe & fory o A I W
T &, SO agE A A A T W 1
IAH SFAT X owwr & W agw A
foprd ATad aTedz AWzt #r G gfemw
FwT & AFN #7 & WX I7 a6 AW
Y WIF qTEA T T CF WA ¥y FwAr
afgd fis wrar g Jawy T aey ¢
a1 @ | § www g e afx 5@
¥ gt far &2 we oW 9T faare ¥
NI e Nygtwr vyl
oY oY frmgrer ff afier Wk W . %
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Dlscussion
e ofdeafast § gn @ 9T fire
T weand #, & A @i R g o
oiT g ma 99 9% fawr S wWY
R wex fawe &&

o gf R s xfear o
grfede vy TR @ wrg qiET fe agt

9T WEET TH YR v v gfEder iy
2.

W & v ) 91 g7 ag da wigd
e €z awAdzE N wiga wev §
T afgar e § ) 97 O wigai
foar w3 aga o ) o & wafed
T vk § O gt w framd
X, dur s AR s A wg

“National and festival holidays
for all industrial workers.”

it & s e aeeand & ad
17 hrs.

Mr. Chairman: The hon. Member
may continue next day.

——

HALF-AN-HOUR-DISCUSSION

ADVANCES AGAINST FOODGRAINS

Shri Sadhan Gupta (Calcutta-East):
I am raising this discussion to draw
the attention of the House and the
country to the failure of the Govern-
ment to provide an eclementary safe-
guard against speculation with our
food.

It has been noticed that there has
been a large amount of speculation
in foodgrains as a result of which
prices of foodgraind have recently
soared very high, and it was quite
apparent that bank advances had been
wtilised for the purpose of such
speculation. It was, therefore, decided
to restrict the amount of bank ad-
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vances against foodgrains to a certain
proportion ef advances during tho
pmvious year.

The question naturally arises: what
if these directions are circumvented?
What if bank advances are abused?
And there are two possibilities in
which the directives can be circum.
vented and bank advances continued
to be used for the purpose of specula-
tion in foodgrains.

In the first place there may be
fraudulent transactions by banks by
which advances against foodgrains
might be shown under other heads,
and that way the directive might be
circumvented. Secondly, and the more
likely way, traders would take
advances from scheduled banks
against other commodities or other
securities and utilise those advances
for the purpose of speculation in food-
grains,

That is why I had asked a supple~
mentary question on Stasrred Question
No. 80 which was answered on 13th
November, as to whether the Govern-
ment had looked into the question of
evolving a machinery which would
guard against the misutilisation of
bank advances for the purpose of
speculation in foodgrains. The answer
given to that supplementary, I would
submit with due respect, was astound.
ing.

The Finance Minister replied, and
I gquote his reply here:

‘“The process is a continuous
one and efforts are being made,
but, as I have indicated in my
answer at that time to the hon.
Membet’s supplementary question,
it is not a problem that can be
solved in a day or two; it will
take years.”

Now, 1 draw the attenton of the
House to this last sentence that it will
take years, that is to say, it will take
years to evolve a machinery to effec-
tively check the continuation of
speculation in foodgrains by utilising
other advances or perhaps by having
f#raudulent transactions by banks.





